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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CENTRAL ZONE 

BENCH, BHOPAL 

Original Application No. 54/2025 
   

SOBRAN YADAV     ---------------APPLICANT 
 

VERSUS 
 

 STATE OF MADHYA PRADESH  & ORS. ----------RESPONDENT(S) 

 
 

 
ACTION TAKEN REPORT ON BEHALF OF STATE OF 

MADHYA PRADESH 
 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER: - 

1. That, the issue raised in this instant application is protection of water 

body namely Mahendra Sagar Talab admeasuring approximately 

102.738 hectares in the district of Tikamgarh, which is also one of the 

major sources of potable water for the residents of the city of 

Tikamgarh. 

2. It is humbly submitted that, there are a total number of 6 Talab/Sagar 

in the District of Tikamgarh, namely – Mahendra Sagar, Brandavan 

Talab (Jheer ki Bagiya), Gwal Sagar, Hanuman Sagar, Maharaj Sagar 

and Shell Sagar. It is further submitted that, 3 Talab/Sagar, namely - 

Gwal Sagar, Hanuman Sagar and Mahendra Sagar are under the 
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authority of Water Resources Department (hereinafter referred as 

WRD), Brandavan Talab and Shell Sagar are under the authority of the 

Municipal Council, Tikamgarh and the Maharaj Sagar is under the 

authority of Janpad Panchayat, Tikamgarh.  

3. It is most humbly submitted that, abovementioned six Talab/Sagar are 

of intermittent nature, and they are bodies of water that appear 

periodically, typically in rainy seasons. It is further submitted that, 

when in seasons other than rainy season the water level is depleted, the 

residents of the district use the water body for agricultural activities. 

This is the reason that the land surrounding the water bodies appear 

to be encroached.  

4. That, the WRD has issued notices to 29 individuals found to be in 

occupation of the wetland (submerged) area of Mahendra Sagar and 

has further communicated with the Tahsildar, Tikamgarh, directing 

initiation of proceedings for the removal of such encroachments. A 

copy of letter dated 10.01.2025 to the Tahsildar alongwith notices to 

the encroachers is marked and annexed herewith as Annexure R – 1 

(Colly.).  

5. It is most humbly submitted that, all the abovementioned 
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encroachments around the Mahendra Sagar Lake have been removed 

automatically due to filling of the Mahendra Sagar Lake resultant to 

abundant rainfall this year. A copy of the geo-tagged photos of removed 

encroachments is marked and annexed herewith as Annexure R – 2.  

6. That, the Municipal Council, Tikamgarh applied for a No Objection 

Certificate/permission from the WRD, vide letter no. 

57/लो.नि./ि.पम./2024 dated 08.01.2024, for undertaking beautification, 

tree plantation, pitching, and construction of a walking street within 

20 meters from the control line of the bypass road adjoining Mahendra 

Sagar Lake, subject to departmental conditions, for the purpose of 

developing a park and executing beautification works under the 

AMRUT 2.0 Scheme. A copy of letter dated 08.01.2024 is marked and 

annexed herewith as Annexure R – 3. 

7. It is submitted that, the Municipal Council, Tikamgarh has secured a 

No Objection Certificate/permission from the WRD, vide letter dated 

04.03.2024, for abovementioned activities. A copy of the 

NOC/permission by WRD is marked and annexed herewith as 

Annexure R – 4.  

8. It is further submitted that, subsequent to the grant of permission, for 
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the beautification and construction of walking street within 20 meters,  

the Municipal Council initiated the construction activities, whereupon 

departmental objections were raised. The Water Resources 

Department (WRD), vide its letters dated 06.12.2024 and 10.02.2025, 

directed the immediate cessation of the said construction, clarifying 

that continuation thereof would be treated as unauthorized and action 

would be initiated as per given rules. Intimation of the same was also 

conveyed to the District Collector, Tikamgarh. A copy of letter dated 

06.12.2024 and 10.02.2025 is marked and annexed herewith as 

Annexure R – 5 (Colly.). 

9. That, a letter no. 1689/निर्माण शमखम/ि.पम./2025 dated 24.03.2025 was 

also issued by the CMO, Municipal Council, Tikamgarh to the 

Collector, Tikamgarh in order to remove the stay imposed by the WRD. 

A copy of the letter no. 1689/निर्माण शमखम/ि.पम./2025 dated 24.03.2025 

is marked and annexed herewith as Annexure R – 6.  

10. It is submitted that, a report dated 08.07.2025 was issued by the 

Executive Engineer, WRD, Tikamgarh that if in future the safety of the 

Sagar/Lake or its storage capacity is affected, then it is proposed to 

consider the work done by the Municipal Council as unauthorized and 
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action to be taken as per the rules. A copy of the report dated 

08.07.2025 was issued by the Executive Engineer, WRD, Tikamgarh is 

marked and annexed herewith as Annexure R – 7.  

11. It is most humbly submitted that, a letter no. 54/RM/2025 dated 

30.06.2025 was issued by the Collector, Tikamgarh to the Executive 

Engineer, WRD, Tikamgarh in order to ensure that the Sagar/Lakes in 

the entire District drain out water in case of excessive water, so that the 

Sagar/Lakes are not harmed and the safety of the residents is also 

ensured. A copy of the letter no. 54/RM/2025 dated 30.06.2025 was 

issued by the Collector, Tikamgarh is marked and annexed herewith as 

Annexure R – 8.  

12. That, in compliance of the said letter issued by the Collector, 

Tikamgarh, an inspection report has been submitted by the Sub-

Divisional Officer, WRD, Tikamgarh. A copy of the letter of EE, WRD, 

Tikamgarh alongwith the inspection report is marked and annexed 

herewith as Annexure R – 9.  

13. It is submitted that, a letter no. 1106/कार्य/2025 dated 08.08.2025 was 

issued by the EE, WRD, Tikamgarh to the CMO, Municipal Council, 

Tikamgarh in order to ensure that the cleanliness of these water 
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sources, it is requested that arrangements be made to separate the 

city’s contaminated water from these sources, so that the water in the 

Sagar/Lakes remain clean. A copy of the letter no. 1106/कार्य/2025 dated 

08.08.2025 was issued by the EE, WRD, Tikamgarh is marked and 

annexed herewith as Annexure R – 10.  

14. It is most humbly submitted that, in compliance of order dated 

11.08.2025 of this Hon’ble Tribunal, a committee consisting of Sub-

Divisiosonal Officer (Revenue), a representative by the Wetland 

authority, Executive Engineer, WRD, Tikamgarh and Regional Officer, 

MPPCB was constituted by the Collector, Tikamgarh vide its order 

dated 19.08.2025 to identify, demarcate and protect the water bodies 

by means of wire and pillars/munnars with no construction 

zone/buffer zone from the wetland boundary. A copy of the order dated 

19.08.2025 is marked and annexed herewith as Annexure R – 11.  

15. It is further submitted that, the EE, WRD, Tikamgarh vide its letter no. 

1242/न्र्ा.प्र./2025 dated 04.09.2025 issued directions to the Sub-

Divisional Officer, WRD, Tikamgarh to demarcate the Lakes. A copy of 

the letter no. 1242/न्र्ा.प्र./2025 dated 04.09.2025 is marked and annexed 
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herewith as Annexure R – 12.  

16.It is pertinent to mention here that, the report of the committee 

constituted by the Collector, Tikamgarh vide order dated 19.08.2025 

and the demarcation report directed by the EE, WRD, Tikamgarh are 

still awaited as due to the ongoing monsoon season. It is further 

mentioned that the demarcation and encroachment which will be 

identified in the abovementioned report by the committee shall be 

removed after the monsoon season. 

17. That, the EE, WRD, Tikamgarh again vide its letter dated 16.09.2025 

has requested the CMO, Municipal Council, Tikamgarh to prepare a 

proposal/action plan to prevent the city’s sewage from entering the 

water bodies. It is pertinent to mention here that the action plan to 

prevent the untreated water from entering the water bodies is under 

the AMRUT 2.0 scheme. A copy of the letter dated 16.09.2025 is 

marked and annexed herewith as Annexure R – 13.  

18. That, the Respondent is not filing the para – wise reply and 

reserves the right to file para – wise reply, if so directed by this Hon’ble 

Tribunal. 
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19.That, an Affidavit in support of the Reply is filed herewith. 

20. The Hon'ble Tribunal may kindly be pleased to take the 

present reply on record. 

 

 

 

 

Date: 21.09.2025 
Place: Bhopal 
 

Through Counsel  
Prashant M. Harne  
Standing Counsel 
State of Madhya Pradesh 
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